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In. this 1isce112neous Alicat ion the petitioner's qrievance 

:i. 	is that insoito of the interim order passed by this Triun1 in the 

Criinal Application on 19.12.97, the responden.t No.5 hs a!aifl ISSUEd 

interview letter d 5tod 22.1.98 as per Annexure X/4, to the instant 

eliction askinq the candidates to appear before him for an intervIew 

on 24.1.98 at 9 A.M. for consideration for a0ifltmeflt for the post u 

Stenographer Grade III in the office of the COMM andin Officer, 2 2se  

Hosiital, tLrrackpore. It has, been urgeed by Mr.!LMukherjee, counsel for 

the 5policent that the Resoondent No.5 .s conducting himself in a wa$F 

prejudicial to his interest and in..utter violation of the interim •rer 

assed by this Tribunal on 19.12.7, 

2. 	After hearing the id. counsel for the petitionrs and 2fter 

going through the materials cn.record we are of the view that the res—

ondents No.5 should Ic restrained from givin@ any effect to the 

terview letter dated 22.1.98 and to give any appointment to the soiii 

st which is already covered by the interim order 1essed by this 
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not to appear before this Iribunj 

Tribunal on 19,12,97 tijj the disps31 of' the Orijn
51 ACCordinly 

thedjnterjm order 	
.the a bove directj0, it 1 further noted that Copy or th is aplic2tj0 

has beenserv 	upon the esponcJ 	No,5 who h 

Lie are surprised to see that ne S.S.rasad Colnol, Co  has written 	1e 	
to thIs Tribunal dated 1012.97 discios 

tn 
ceptath f'2cts This is highly irnroper. No one js Nermitted to 

enter into Uflauthorjged and unnecessary c3rrespofldeflce with a Court 

of' Law except through appearance by an authorised lawyer or ersona11y 

aPpeigring bePore this Court. We take no notice of this correspondeflcei 

It is a Pt case t.jet+rr arorjate step 
	 ri 
s be taken against the 

concerned oPfjcer for shwin disrespect 
to the Trilunai. Anyway 

we are ignoring such Incident at this stage by uarnin!J him Severely. 

If such incident recurrin future this Tribunal will be Compelled 

to take aPpropriate f'-r measures against such persons in future. 
A copy oP this erder le 

Corlrnuflitated to resondeflt N0,5 for infermin, 
the OPjcer Concerned The service 	

return filed by the id, counsel 
for the etjtjoner be kt with the record. The MA Stands djsposad 

or. 
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